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sation with whom we are dealing for the
last so many years. If I can risk my own
assessment of the problem, I think at the
present moment the civil administration is
on top of the situation as has been
demonstrated by the recent general election
held in Nagaland.

SHRIMATI SHARDA MUKERIJEE :
We understand that there is a dual com-
mand in this area—the military command
the border security force. ln view of the
deteriorating cunditions, has he given
authority to the commandiog officer there
to take such action as is necessaty when
something like this happens within this
area ? Or does it mean that we have
military in certain area but they are
debarred from taking action. That js why
1 wanpt to know whether the Government
have come to any decision regarding glving
authority to thc military personnel also.

SHRI Y. B. CHAVAN : The hon.
Member should koow oone thing : that
there is something like a civil administra-
tion there. The Nagaland Government is
there. Naturally, in that area, the auth-
oity of the civil administration must have
supremacy. I have no doubt about it But
as far as the operations of thc security
force are concerned, there are no two com-
mands ; there is only one commaind, and
that command is the command of the
army.

SHRIMATI SHARDA MUKERIJEE :
In view of the deteriorating conditions, it
happens that there is sometimes dual
authority.

SHRI Y. B. CHAVAN ! | would like
the hon. Member to take certain facts from
me. There may be the bordcr security
force but they are under the army there.
(luterruptions).

MR. SPEAKER :

SHRI HEM BARUA: Is it oot a
fact that rccently about 250 Chinese-traincd
Nagu hostilcs coteted this country via the
Mao division of Manipur and your security
force could not tekc any action against
them ? (b) : Is it not also a fact that at
present the theatre of operation by the
Naga hostiles bas been shifted ro the Mao

It is one command.
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division of Manipur which is under your
direct control and, if so, what steps have
you taken to see that it does not extend to
the Mao sub-division of Manipur ?

SHRI Y. B. CHAVAN : Ags far as
part (a) of the queslion is concerned | have
certainly given some information that a
group of Chinese-trained Naga people have
entered Nagaland and it is that particular
group which clashed with the Assam Rifles.
About the other point, I think I will require
separate notice.

MR. SPEAKER Shri  Vasudevan
Nair raised a point that the first name of
the questioncr in Question No. 483 could
not be Mr. Janardhanan. 1 have got it
verified ; it was not ;Mr. Janardhapan ; it
was Shri Muthuswami. It )s a mistake.
It was Mr. Muthuswami who was the
yuestioner. 1 am very sorry. I have got
it verified.

Now, let us proceed to the Short Notice
Question.

SHORT NOTICE QUESTION

Beri Commission Report
+

SHRI N. K. SOMANI :

SHRI MEETHA LAL
MEENA

SHRI D. N. PATODIA ;

SHRI A. SREEDHARAN :

SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Berl Commission Re-
port on the Jaipur Police Firing has heen
submitted to the Government of Rajasthan;

(b) whetber the main recommcadations
of this report bave come to the notice of
the Government of India ;

(c) whether the Beri Commission bus
strongly criticised the unjustified firiog in
Jobri Bazar, Jaipur ; and

(d) the steps to be taken by the Govern-
mecat of India to prevent further uwmnw
of such Police excesses ?

S.N.Q. 6.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). Yes,

sk‘
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(d) State Government is examining the
report. It is for the State Government to
take appropriate action in this behalf.

SHRIN K. SOMANI: In view of
the fact that this is a wholly unjustified
firing which bad taken place when Rajas-
than was under President’s rule two vears
ago by design and the conaivance of the
Central Government. a fact which you bave
very meaningfully and significantly com-
mented upon yesterday at the Rotary Club,
(Interruption), and in view of the fact that
the report of the Beri Commission which
has brought to book the guilty officers and
policemen has bcen referred to the Govern-
ment of Uttar Pradesh by the Rajasthan
Government so that more than one State
Government Is involved, may I know what
particular steps the Government of India
are going to take to bring to book these
people who are guilty and who have been
found guilty by the Beri Commission and
in view of the complcxtiy, may 1 know
whether the report of the Beri Commission
would be placed on thc Table of the
Housc ?

SHRI Y. B. CHAVAN : The hon,
Mcember can certainly have a copy of the
report which has been placed on the Tablc
of the Rajasthan Assembly. It is a public
document. If he wants to have a copy
of it, he can certainly have it. A public
document need not be placed on the Table
of this Housc. Now, in this matter, the
State Government is examining the report.
The Legislative Assembly of Rajasthan has
discussed this report.

SHRI N. K. SOMANI : Two months.

SHR! Y. B- CHAVAN : | am not
responsible for it. Let us hope that they
will take some action about it as quickly
as possible.

SHR1 HEM BARUA : How can one
State Government take action uagainst the
police of another State Government unless
the Centre co-ordinates it ?

SHRI N. K. SOMANI : 1| have ralsed

" the point but it has not bcen wnswered by
fthe Home Minister. More than one
State Goveinment is involved. The firing
#ud the appoiniment of the Beil Commise
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slon were during the President’s rule. and
therefore, now the Central Government
cannot step aside and abdicate its responsi-
bility and authority and say nothing can
be done.

SHRI Y. B. CHAVAN : The hon.
Member has completely misunderstood the
facts. When the police force of Uttar
Pradesh was involved in it. the Rajasthan
Government in this matter will consult the
Uttar Pradesh Government and oot the
Central Government, (/nterruption)

SHRI N. K. SOMANI:
President's rule.

It was under

SHRI Y. B. CHAVAN: 1t is nota
fact. The nhon. Member has again mis-
understood it.  When the firing took place
it was an eclected Govsrnment that was
functioning in the State. There was no
President’s rule at that time.

SHRI RANGA : What about the
point raised by the hon. member from
Assam about those people who were
brought from other Statcs and with whom
the Beri Commission had found fault ?

MR. SPEAKER ! Hc has answered
that the Rajasthan Government will nego-
taiate with the UP Governmeat snd it will
not go through the Central Government.

SHRI RANGA : It is becausc of the
good offices lent by the Govcroment of
India through tne Governor at that time
that police from some other State was
deputed. It is the responsibility of the
Government of India.

SHRI Y. B. CHAVAN : If the Acharya
is a little patient with me, 1 will convince
him. When the firing took place, there
was no President’s rule.

SHRI S. K. TAPURIAH : Mr. Somani
sald ,when the Commission was appointed,
there was President’s rule. (Interruption)

SHRI N. K. SOMANI : The main
brunt of my question is this. When the
Berl Commission was appointed, the State
State was undcr President rule.

MR. SPEAKER ¢ He says, no.
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SHRI Y. B. CHAVAN : 1 have not
said that. 1 said, when the iocident took
place, about which an enquiry had to be
made. there was no President’s rule. After
that, the President’s rule come. But it
was the State Administration which
appointed the Commission. 1t is not a
Central Government decision. Now when
the report has been received, there is a
proper Government functioning there.
When certain police forces were deputed
to UP, they were not deputed by President’s
rule. They were deputed by the UP
Goverement. Now the Rajasthan Govern-
ment will certainly consult the UP Govero-
ment in this matter,

SHRI N K. SOMANI : The enquiry
began with an Additional District Magis-
trate. Under instructions from the Govern-
ment of India, this was referred to a judge
of the High Court. The Chicf Justice of
the Rajasthan High Court took a definite
undertaking from the then Government
which was ruliog the Statc in the name of
the President that whatever findings and
recommendations of the Beri Commission
would be released, they would be accepted
intoto. Otherwise, no High Court Judge
is going to sit upon it if bis findings are
going to be scrutinised by amy Deputy
Secretary or any executive authority. Now,
two months after the report has finally
come out and has been submitted to the
Government of Rajasthan. the present
Government is trying to get out of that
responsibility and says, it is nonme of our
business. May 1 know whether, in the
interest of future enquiries in this country
into public affairs, he would advise the
Rajasthan Government to accept ip toto
the recommeodations, as per the firm
commitment made ?

SHRI Y.B. CHAVAN: It is none
of my bosincss to advise the State Govern-
ments.

SHRI D. N. PATODIA : 1 do not think
the Home Minister will be able to get
away from it as easibly as he wants to ;
Elther he Is ignorant or hc is deliberately
trylog to mislead the House. The facts
of the case are very clear. This Commission
was appointed whco the State was under
the President’s rule and the Governor was
acting under (be advice of the Central
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Government, In that situati on, a specific
undertaking was given to the Chief Justice
of Rajasthan High Court that whatever be
the findings of the commission, they will
be accepted in toto, Now the Home Minis-
ter has just now said, it is for the State
Government to take action. It is very
fundy. 1 would refer to the debate in the
Rajasthan Assembly recently wheie the
Home Minister of Rajasthan said that
because the commission was appointed at
a time when Rajasthan was under Presi-
dent’s rule, it is none of their business.
1t is on record. Shti Damodarlal Vyas,
Home Minister, has said clearly oo the
floor of Rajasthan Assembly that because
the Rajasthan Government at that time was
under President’s Rule it is not their busi-
ness. The Centre says that thc State will
do and the State says the Centre will do.
The only thing that the Berl Commission
has done is to completely expose them.
Firing was resorted to and everything was
done with the coonivance between the
State Coongress Party, the Governor and
the Central Government. I want to ask a
very plain question. In view of the
circumstaaces, will the Central Government
ask the Rajastban Government, firstly, to
explain to them why under these circum-
stances the Rajasthan Government is not
prepared to accept the findings 'n toro and
secondly, are they prepared to ask the
Rajasthan Government that all the findings
have got to be implemented ? A directive
must go from the Centre. Unless a
directive goes from the Centre they are
not going to abide by the recommendations
of the Commission.

SHRI Y. B. CHAVAN : The hon.
Member has expressed an opinion in this
matter. What can I do ? 1 do not under-
stand...

SHRI RANGA : It is a question of

honour of the Union Government. You
have given your word.
SHRI Y. B. CHAVAN : 1 have not

glven any word anywbere.

SHRI RANGA :
mcnt has done.

SHR1 KANWAR LAL GUPTA ) Sir,
be is not answcring properly.  He s evad-
ing the issuc.

The Unlon Govern-
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it 7y foad : gegg wdza, 9g N
H31gq § AT saT" feaared |

SHRI Y. B. CHAVAN:
evading the issue.

I am pot

SHRI KANWAR LAL GUPTA : You
murder democracy and you do not want to
reply.

MR. SPEAKER : Order, order.

ot gew Tv wEEE ¢ v dte ad
FaMm | FA qgEg @1 agi 9T qara
g

MR. SPEAKER : Order, order. 1 am
on my legs pow. I am repeating what I
said earlier. 1f the Minister's aoswer is
not satisfactory the hon. Member who put
the question will have to get up and poiot
out that the answer is not satisfactory.

off A fand : guaer AgaT, 70 0F
sqqEqT FT A 3...

MR. SPEAKER : Order, order. 1 am
not allowing anybody to speak when 1 am
on my legs. Even Shri Madhu Limaye has
to sit down and follow some rule.

sl gww Wy wgAE o A1 S Ad
FI { AAAG - G AP ¥ TG
feaarsd |

MR. SPEAKER : Order, order. 1
cannot answer you. I can answer Shri
Kanwar Lal Gupta or Shri Madhu Limaye
but not Shri Kachwai. 1 was saying that
if the Minister's answer is not satisfactory
the hon. Member who has put the ques-
tion must get up and say that. Then therc
will be some order in the House and the
Minister can answer. Instead of thatifa
dozen hon. Members get up and shout who
cap understand them ?  Neither the Minis-
ter nor the Speaker can understand tbeir
gtievance. Here, Shri  Patodia put a
supplementary and the Minlster answered.
Immediately Shrl Kachwai, Shri Berwa,
Shii Krnwar Lal Gupts and & dozen others
got up aud staried shouting. Hon. Member
who shouvlannot have the monopoly, It
must bo broken sawe day. In this House
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every Member has equal right. If the
Member who bas put the question gets up
after the apswer has been given and says
that the answer is not satisfactory I can
understand that. 1 can also understand
the leader of his party getting up and
supporting the Member’s grievance. If the
whole House, if all hon. Members like
Shri Kachwai Shri Berwa and others want
to heip the Member the Member himself
goes in the background.

SHRI1 D. N. PATODIA : I stated that
the Beri Commission finding has only
confirmed thbe situation that prevail at that
time,—that there was connivance between
the Central Government, State Congress
Party and the Governor—and it has stated
that the police firing was completely un-
justified. In view of that, may | know
whether the Central Government is pre-
pared to give a directive to the State
Government to accept these recommenda-
tions .n toro and, secondly, whether the
Central Government is prepared to ask for
an explanation from the State Government
why they are not prepared to accept these
recommendations in toto ?

SHRI Y. B. CHAVAN : I can tell the
hon. House what, really speaking, hurt me.
I was charged of evading an answer. I
may tell this hon. House that this is, as a
matter of fact, a short notice question. If
I wanted to evade an aoswer, 1 could very
well have refused to answer the question.
But my attitude was not to evade an
answer ; my attitude was to give informa-
tion to the House. You can certainly
disagree with me, you can criticise me—1
bave nothing to complain about that—
but you cannot charge me with an attitute
of evading information, when I am giving

information.

Comiog to the question, as I said, the
State Government is examining the report
and it is expected that the State Govern-
ment will take a decision. 1 will be glad
if they accept thc recommcndations of
the Commission. But when the State
Government is examining the report, where
is the question of giving a directive ? That
is the only small point 1 am making. About
the other State Governments, even if in-
formation is asked, the quecstion of State
autonomy is brought in. But if itis a
Congress Government then there is no
question of State autonomy ?
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SHRI D. N. PATODIA 1 The question
of directive arises because it was the action
of the Governor who is a representative of
the Centre. Secondly, Shri Damodar Lal
Vyas very clearly stated on the floor of
the State Assembly two or three days ago
that they are not prepared to accept what
was committed by the previous government.
1t is on record for all to see.

SHRI Y. B. CHAVAN : I have not
seen the report. Without seeing that
report 1 cannot make any comment. But |
hope that no respoansible person would
make such a statement.

SHRI D. N. PATODIA : He has made
that statement.

MR. SPEAKU[I'R . Shri Tapuriah.

SHRI NAMBIAR :
look to this side also.

Sir, you should

MR. SPEAKER : I have togo by the
list of printed names here ; your name |is
not there.

SHRI NAMBIAR : The printed names
are giving the trouble.

MR. SPEAKER : I am following the
established practice. @~ The names are
called according to that order. Even be-
fore that list is exhausted, an hon. Member
whose name is not at all there. gets up and
says that he should be given an opportu-
nity. I cannot do that because that would
be going away from the principle which we
have followed so long. Today it so happe-
ned that all the questions have been put
only by the opposition ; I could not turn
the other side at all. Does it mean that I
do not want to give opportunity to them ?
No, not at all. It only means that
questions were glven notice by this side, so
far as today is concerned.

SHRI S. K. TAPURIAH : During the
last two months two very siganificant things
have happened in the country which have
a direct bearing on the sordid case of
collusion between the Central Government
and the various State Governors—one is
the result of the elections in West Bengal
and tbe other is the Beri Commission
Report, which bas again condemned that
collusion. Those who bhave seen this
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inquiry commission report and those who
have watchzd the Rajasthaa affair during
February-March 1967 have no doubts in
their minds about the present governme:at
of Rajasthan, They have no doubts at all
that the present goveramsant which is
functioning in R1jisthaa, about whizh the
Home Minister said that thev are compe-
tent to take actina, this is not a legitimte
governmant sired by the psople of Rajas-
than. I do not kiow how to deicribe an
indeceat act in decent words ; so, [ do not
koow what language to use about this
government, but it is deflaitely not a
legitimate government. Oaly tca diys
bick the Prime Mnister had said oa the
floor of the House—let tha oppasition co-
operate with us in setting things right. We
are prepared to co-operate. but only on a
clean slate.

To create that clean slate and to clcan
the dirt that is existing there, will this
Government, in an effort to cleanse the
State and to take our co-operation, ask the
Chief Minister, Shri Sukhadia, to resign
and ask for the dismissal of the Govern-
meat and for a mid-term poll ? We are not
asking fot the creation of status quo ante or
for putting up the Oppsition there ; we
are brave enough to go to the polls  Will
they ask for their dismissal and for a mid-
term poll ?

SHRI Y. B. CHAVAN : The hon.
Member certainly is entitied to his own
opinion : I have no quarrel about it. Only
the other day we were discussing and
discussing rightly the right of the State
Legislature to decide the fate of the
Government there.

SHRI S. K. TAPURIAH : That was
denied by you at that time,

SHRI Y. B. CHAVAN ; Oaly because
there is the Congress governmeat in
Rajasthan and not the Swataatra govern-
ment, are we going to change the princi-
ples of democracy now ?

SHRI S. K. TAPURIAH : We are not
changing it.

off wterT et A : TeAw w@ew,
& a9 %7 sar fearrn wngan § e s
W A i ¥ ey g frag o
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Farfaw e Al & & QAT g
2 fr qwifs & Sas awed w@r w@v
gz agi TaaeT qrdl Y TaANe A ay
&4 21ar ? gEr @i AwA & qAAfEw
gAY AR ¥ anwar g fe
FFWIAAN AWM I @ & 5
w9 § T AT I X I9-FAR F qg
wltag fagrnar g e femawg &
YA § AT AT €337 q1#F F1
T HAFT @ § 1 A ;T wE gER 99-
JATET ¥ a3 Tqez & war § f& N w@Aew
7@} T ITHT F AT AT & 93 0F OF
s g Faaaray §

% qgamar agm ¢ & faw AR
QAT FT AT FIA F {77 g37 AAA-
aifzgi ST {3 4 |iz-ms ¥ wgae7 fHar
mar a1 AT R & @ F& faumaa
w1 TE@T AT Q| I AGIAY A Y
& uw grarz ¥ fagrasl § w@r a9 ar
wYe sEi 3+ AY¥r faarr ag Fiaw ¥ 99
Fax \ & fa¥a7 sear Figar g & ag
AN MAY Frow gar I9F faq qa¥ qqwRr
freazIT tad T qrEf ST T AR
& T3-AHT &1 AT IR wdwAE
A T QY @Y uwewra § g wrafor
T Q1 q YW FT AIEAT AWHAT &,
T 7zt A ATAa § wwifg awwe @
Ay 9T M FT @ &, zafqe a4zt A
qT A= FLA Y qragaTar 5 3

MR. SPEAKER ; There is nothing to
answer. Shri Mcena.

SHRI SURENDRANATH DWIVEDY :
Have you allowed a discussion of this
question.

MR. SPEAKER :
there is no answer.
ot Wtar R WA 2w AT A wfr
wiw TweqarAl A 17 9w N wrafafe
sw @ & M wTaifrs ez ¥
w3axr ¥ faw aga  =maww &
TweqTT F e (O e 9 qen

No ; that is why
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2 AT gt wa F AgT ¥ fe frg
qTE & To arquiara A qifrT ¥ wrw
qwere aAFR fAdle STar g W
Fati af i g@oyArw & & o0 gfons
AT F A A 98 FT GAAT
qrEar g -

“TUTEFIT FT USAIT T g 91
Ffagh ga1d & o § AdY R
77 & 997 A qrzg S Ao A}
731 &1 7feag I feqr Id@ ¥ &a-
EI®T W TARYIT A FIHAY q&HLC aF
qrf 1 WX IARN TAW WSA AR
JAATA USAAMA F qAT { gAT & 9Tq
zaEY AT AIgA @A A Ay A
ECEECAREC R CRCE I CR R 2]
a1 far a1 | N & A= g SEAr
gfF 3 aft @@ zzaradl ke @
T & AET TAATT § O g 4w
gar

M JE FY qIT IR A ¥ fE
S X WA 377 78 qF § gg-wqA
AANZT TAETT FT FF9°7 9747 ¢ | IFelA
wer g fw

=g st @ frgfe egaft o
w1 § g€ Y, aewrdlT g ¥ &
arar frar g1 ) =9 @ F &Y q§
aff & fr 2z 3§ A9 "

FETAGTF qsa A N AE a7 F
a7 Y T 7[, AN F FAT faqrw AT
# AT qrET A9E IFA, a7 F9 JA
™ T8 3 AT 7 A & fay wfqey &
JAT M ? IAT 9 A T qg NI,
TAeqrT # gar, gl g v & aFar
21 & g & afed § 9g-5h ot & qET
argar § fF fetd & ddr fawfem o
TEIg AT qA W F I AN d
faa1% Fraady &Y F av A | YwewTA
TFER X I7F faars NE wdad T
w1, wfrg 37 A adAfa N §, waT @
atg ¥ fedt ot wagwar w7 q9r -
TqIT GTHIT HY 57 KA FY T8 T997 §
ag 1100 To I &7 y917 & fod 3w <o
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T ) A st € | TR I
g i w Wit fgle gmar )
mfat sadt @ @ = ofam g
HEFT B0

SHRI Y. B. CHAVAN: 1 have
answered the issue. As | said, the State

Government is examining and considering
the report. I have nothing to say.

N AT am ftar: e N & a3
ST AT §1 X 5@ A FAGEA 9T
W™ gar|

MR. SPEAKER : It is a public
document. Anybody can go and get it in
the bazzar. If it is allowed to be placed
on the Table of the House, the whole thing
will have to be put in the nroceedings.
(Interruptions).

ot Wit ww WA § o7 &Y Faw
Y AT 9FAT (AT E |

MR. SPEAKER 1 It is a public
document which is available in the bazzar.

It need not be placed on the Table of the

House.

SHRI NAMBIAR : Sir; it is very
seldom that the Central Government allows
an inquiry by a judicial body whenever
shootings take place. In Rajasthan, under
very strange circumstances and situations,
the Central Government agreed to refer
the matter to a judicial inquiry. Now that
the report has come, is it oot the responsi-
bility of the Central Governmeat to
persuade or request or do whatever is
necessary to sec that the promise or the
understanding given earlier is put into
practice and that the verdict of a judicial
inquiry is implemented ?

SHRI Y. B. CHAVAN : [ do not
propose to take a legalistic view. The law
cannot be forgotten. Whea the Com-
mission was appointed, though there was
the President’s Rule, naturally, the appoiat-
ment of the Commission was done by the
State administration. (farerruption) Even
when there is the President's Rule, the
State Goverament does not cease to exist.
This is ooe thing we must understand.
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Whether it is elected Government or
whether the authorities there ultimately
take the power, indirectly, from the Parlia-
ment is a different matter. But the State
Goverament exists ; the State Government
functions. 1t is that State Government
which has appointed the Commission,
Now, where the State Government is
functioning, is it possible for me to commit
myself to anything? When the State
Government is examining and considering
the report, how can | make any commit-
ment here. I will be glad if they implemeat
the recommendations. This s all that I
can say about it.

oY wag ww qev ¢ ag et -
€T waeaAY ¥ feewq gf o | agi 9T -
A FER TN AT F41 U5 A qg
&1 7 a7 oevarad 3 ag 8t Tadc
FT & a1 | g0 qiF qg 74 7% f5
fesrdgg g aa i QA fmarg & waia
fafazd 7 srafer #1 ar 38, iz fafazd
X AY 21 N9 a@ a9z & w5
agt go ~@o wT Asr ST FHIA &
gfrg 7€ df WY USEITT @R T F
faares Fréard a8 s | wax fafa-
zQ F faars Friard 31 § A ¥ex wT
aFar § | a7 wEAmd g v agt qadd
®F dr 1 AR QF 7ot & w0 F agt
geradr g WiT uw sfweiiz fear aar g
& wig &Y wrww § 9391 Wrgar g fw
TFAT &1 HiwIHz AT 91 qZ W@
FEaF@RE fr:

“The Governor of Rajasthan bhas
conveyed to the Chief Justice of the
State High Court an assurance that
report of Justice Bhagwati Prasad Beri
in regard to the police firing in Jaipur
on March 7 would be accepted ipsvi0
by the Government. The assurance was
demanded by Chief Justice C. S. Dave
when the Government spproncbed bim
for appointing a Judge of the High
Court to conduct the inquiry into the
firlng. The Chief Justice has sought
the assurance in according with the
decision taken at the Conference of the

Chief Justice of the Supreme Court and
of the State High Courts in the country
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with a view to maintaining honour and
prestige of the judiciary”.

X T gz ST Ag vAaw § fw
AT ¥ FHfHT AR o arsfen a8
tardiggn A § fF w@ T
ST FIAT § I 39 FT g qfaqrde
qrg w7dt 2, 59 f faedard arfaaniie
#t 3, Tozafa A § 1 & FEwEAAT A
T fr w9 wfgedie o, a7 & T3+
usq & gy ¥ ag wer ewq gi A
AT 57 fafady st gay aeal A1 gfwe
¥ faars g2 #1 §IFIC K1 FEAAE
A ® gF —39 Qe & ag Fgr a@w
i Awfrlvm 3 Maa & gwg
ag w31 o1 5 g o ot f5 w@va
]9 T8 gdT ), qgE A A A —

“*The story of concentrated service
stone pelting towards the Gulab Band,
the RAC verandah and towards the
verandah near Partanion-ka-Rasta’s
mouth by a concentrated group of
thousands of people is false. The
police parties were not besieged, as
alleged. There was no firing of any
gunshot towards Bhanwer Singh and
Umar Singh from the side of the
public...”

oY feafs & & aada d+t Wy
¥ wgaT 9E g 5 a7 aoa faserd
3, 97 A g F1E 99 N W
Y, qI9FT 57 & fF W ysweAT g
s aRT I fragem A9 AN
1A | GAT 3 A WA § A | AT
&1 gETfear v & fefeng M ?
waT g FO0 @ 39 @ Fan ?

SHRI Y. B. CHAVAN : Government
cannot give any direction in such matters.

ot oy fou? : & owwd ¥ smEeqr
&1 JET ISTAT AZAT 97, 4T I§ B &
w& ¥ fae dn ¢, foe® awa avmn

SHRI KANWAR LAL GUPTA : He
bas vot apswered to my question.
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MR. SPEAKER : He has answered.
You have repeated the same question which
was but by Mr. Somani.

SHRI KANWAR LAL GUPTA : 1

have read out certain things. What is his
reaction to those ?

MR. SPEAKER : No, please.

Mr. Limaye.

ot g fawd : weaw  Adzw, #§
N9y 37EqT F %7 F1 5q 967 & fyar
ard......

SHRI P. VENKTASUBBAIAH: No
point of order during Question Hour,

oY Ay faad : F3TET WAL AL B,
FIA-TTT & 1
MR. SPEAKER : This is Short Notice

Question. No point of order please.
Please ask a question.

oft Ae fomd : & QA &1 faar B
£ 2 & @87 IYM )

weqe AR : QAT fRArdr ar
1 will have to rule it out. ¥AT 7 fq=TF 1

ot ay famd : weaw wdET, A
qauifas feafs wqer & 2z & fF @
nAFte 7 Ji9 F 7 qg sa9-FATT
frgaa fear war, a8 Tsq gqEEC F AR
HfaF1R, T AT ard Far 9 366 &
HT Usafa A 99 gra § S 41 356
() (W) Rag a7 famga aw @1 f5
uezafg—

“may assume to himself all or any of
the functions of the Government of the
State and all or any of the powers
vested in or exercisable by the
Governor..."”

w far ¥ Ty A=A ¥ W A
TR I NI F Q fglqy g

feear ag d—w Wt wdemw w1 sww
quEE § oF T & A A e



45 Oral Angwers

TS ITETT F @ AW N W 1A —
fra® s Q1 aeg qae< ¥ AR
garEar —

"TIEIT T USA(TS T g, @IE
w7 fagd ga1g & m #, A @
A ¥ @97 A grgg, ST faesr AT
ggar &1 aftag @17 aquiag 7 faar,
Iq ¥ FATAFT WIS USAEqTT F wigH
FIFITIAQE 2, W ) I¥ W WeIH
TET gAIR ATAIA ASANA F a9g A gar
R, 9% @ ® A7 a7 A Y g 1A
A F | ARG A FTIE A1 N T IF
gfan siga dar v safa 78 Y7 983 1
FA1 W11 — ARAT A A FAOUT@ &
woAt wig @ fAesr fag w1 D g

TFARY &7 HAA) AT T &, HWeqE
AgET, 3T &1 I@ ¥ AT =«ar @ 1wl
sE o e ag 2 & g8 q@ &
TRAHR zq A FaX{ 99 N
&1 HgAT & 7

a gw &1 qau fgEar i—aw
THEIT ¥ QARSI A YA F
g Ffcza N ©F 9T & I I WILEl-
g9 faar ot fs @tig si@w &y ot e
i 3, foa® sq@ YA & 0F 99
¥, 9§ 9T quiqar g9 fHar aaar |

A geT ¥ 7 QY fged &—wrawr 366
F! WEAIT W@ T A3 |

SHRI Y. B. CHAVAN: As regards
the constitutional aspect of the president’s
rule in a State, it is a matter of interpreta-
tion. Certainly, powers are assumed but
that does not mean that the State Adminis-
‘tralipn or: the State Government as a
ronstitutional cntity cegscs to exist. That
is my only point. As far as this article or
letter of Shri Haribbau Upadhyaya is
concerned, 1 have not sgen that ; J do not
konow whether it is ; Shri Haribbau
Upadhyaya’s statement or somebody clse’s
statement which my ° bon. friend is
reading...
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ot ofr vy : gsaw WP, T e
g W@ ?

ot ay fowd : @1 7 M@ Aww
T ARG FT W E ?

SHRI BAL RAJ) MADHOK : Can the
hon. Minister doubt it when the hon.

Member is saying that he is readiog from
Shri Haribhau Upadhyaya’s statement ?

ot vy femd ey wRkw, WAz
A AT AT E N A gaT § AR qiw
FAr gz dar A A g oWy wQ
AT 9T g+2g AEY HAT ARy |

SHRI Y. B. CAAVAN: I have not
completed my answer. 1 said that I did

not kpow whether it was a statement by
Shri Haribhau Upadhyaya...

it tfe v : qar AW gy WA
agi g ?

SHR1Y. B. CHAVAN : Why should
the hon. Member not allow me to complete
my answer ? T do not know whether that
was Shri Haribhau Upadhyaya's statement.
But if at allit is bis statement, then I
think he shculd explain it. How am I
supposed to explain it ?

N Ay famd : ez I ®
ar & qaw 7l war )

SHRI Y. B. CHAVAN : About the
Advocate-General, certainly 1 shall get the

information. At the present moment, I
have not got the information.

AN hON. MEMBER : Sir, you must
direct him to lay it on the Table of the
House. .

ot ofr v wrow gy ARy A
g1 '
s A fqy : wow qgEd, A
w31 e fe & a1 qra wT & AN, ¥
A § 15 ag wa o dww aT @ AR
e
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SHRI S. M. BANERJEE : It is quite
evident from the various supplementary
questions put by many hon. Members that
this House is agitated over this, because
assurances were gtven by the hon. Home
Minister at that time...

SOME HON. MEMBERS : By the
Governor.
"SHRI S. M. BANERJEE : Assurances

were given by the Governor at the instance
of the Centre. This was referred to a
High Court judge and a judicial inquiry
was ordered. It is quite evident now that
the Rajasthan Government are not going
to implement the report because they
cannot bring to book the culprits. If the
Rajasthan Government do not implement
the report, may I know whether the Union
Home Minister will use his discretion and
direct the State Government to implement
the report ?

SHRI Y. B. CHAVAN: 1 have no
right of using my discretion in the matter,
but I bave expressed my desire that I shall
be glad if they implement it.

SHRI S. M. BANERIJEE :
not do 1t ?

If they do

SHR! SONAVANE :
cal question.
1

It is a hypotheti-

SHRo S. M. BANERJEE : May 1 seck
your prriectian or rather guidance ? The
Governo has constituted a particular
cammittee ...

MR. SPEAKER : What does the hon.
Minister want me to do ? Dismiss the
Home Minister because he cannot dismiss
the State Goveroment ?  How can that be
done ?

SHR1 KANWAR LAL GUPTA :
cap pull him up.

You

Mt. SPEAKER : How can I pull up
anybody ? He has already said that he
will be very happy if it is implemented.
1f it is not implemented, what -he will do
§s something wnich he cannot say now.
He has categorically said that he will be
very happy if it is implemented. Thut means
thet he sgrecs with what the hon. Members
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say. If still, questtons are asked, what be will
do If it is not implemented, then it is like
asking something embarassing, wbich I
would not like to say here.

SHRI K. NARAYANA RAO: The
Goverpor had appointed this commission
as a delegate of the President.

MR. SPEAKER : The hon. Member
is going into the legal points.

SHRI K. NARAYANA RAO:
should not forget that.

We

MR. SPEAKER : 1am glad that at
least one Congress Member has risen to
put a supplementary question.

SHRI K. NARAYANA RAO : He
did that as Governor and as the head of
the State also. He might have committed
himself for that particular position. Mean-
while, a popular elected Government has
come into the picture. Only the other
day we had a discussion about the discre-
tion of the Governor. May I koow
whether it is open for the Governor to
disregard the advice of the Cabinet and
implement this particular report ?

SHRI Y. B. CHAVAN : These are
all  hypothetical situations. The State
Government are still cxamining it. There-
fore, there is no occasion for the Central
Government to give any advice to the
Governor at the present moment.

ot ¥o Ao WWIA : AT AT §T AGY
2 fw faqeil g9 3 @dnifre Q% gaard
¥ qOG WFNFARTE TS qoAE,
TEY FI FAAT qAAgEE WX g AN

gar ?

SHRI NATH PAl: May I ask whether
any authority or anybody {is responsible
for fulfilling the commitments or assurances
given during President’s rule ? s there
any authority and if so, which is that
authority ?

SHRI ‘Y. B. CHAVAN : Ultimately,
it is certainly the authority of the State
Administration on bebalf of which the
wholc. administration does something ;
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the local elected body or the Legislative
Assembly is utlimately the authority in this
matter.

st wiere wre e : genfear @
FR Y 9qX & AN qAR AN Ffagr-
ATAT 17 7 foggr a1 1 o AT o
F mearae fear @Y #a1 q@ WAY ot @
351N qarg o o ?

7 o gw agr A F@dT @
Mg A F AR @ gFA Gre
FIA AT A ) FAHT U AT TRy
aqT JT Figar I 7 gz faar ) §
strAr |rgar § 5 qar e 5T A
AT g F Hi9 @ FqAT A G FILATAN
# gfag @ T FAWN W AR
IR @r frar & aY IR grafa w
% A ?

SHRI Y. B. CHAVAN: I have no
information about this matter,
SHRI'S KANDAPPAN : [ am happy

that the Home Minister concedes that the
State should have every autonomy in their
own sphere, and [ am also glad that the
Home Mihister concedes the point that the
commitment given to the Chief Justice of
the High Court should be honoured. Here,
the point is that the Centre on their part
feel that the commitment has been made
by the State, and the State Government on
their part feel,—from what Shri D. N.
Patodia has brought to light —that it is a
commitment of the Centre and not their

commitment. It seems to be a constitu-
tional ambiguity with regard to this
particular point, pamely whether this

commitment is that of the Centre or of the
State Government. With regard to the
honouring of this commitment, the Centre
is also willing to do that, and the State is
also willing to do it...

AN hON. MEMBER : The State is

not willing.

SHRI D. N. PATODIA : None is

willing to do it
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SHRI S. KANDAPPAN : The Home
Minister bas said that this was done by
the Centre...

SHRI Y. B. CHAVAN:
said that...

I had not

SHRI S. KANDAPPAN ; May I know
whether any clarification of the Coustitution
was sought by the Centre in this regard ?
In regard to honouring this commitment,
may 1 koow whose responsibility it is
constitutionally ?

SHRI Y. B. CHAVAN: IfI explain
the constituional position then it will be
said that I am taking a legalistic view of it.
But certainly I must do that now. In this
matter, the commitment is the commitment
of the State Government and the authority
to enforce that commitment lies with the
legislature and not with the Central
Government. This is not a matter in which
and direction can be glven.

W Tl @ I R a@gw T N
sarara oy

ot ofn quw : M fram 377
A1agT AeT R F WY @ ¥ agEa
1 ¥ e o Afew fear a1 @@t a3
forg g A% fafreex & sew 1 g, a3
waraey 7 gAT W@ 18 wdar
aNfe @ T N ogaT ¥ e fear
wiq......

MR. SPEAKER :
any hon. Member now.
be taken down.

[ have not allowed
Not a word will

SOME HON. MEMBERS (**)

SHRI KANWAR LAL GUPTA :
want a discussion on this.

We

MR. SPEAKER : That isa different
matter. He may write to me. Why should
he shout here ?

**Not recorded, -





